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No. 2670(2)| XVIT-V - 1-1 (KA)-9-1988
Dated Luck=:ow, August 20, 1992
In pursuance of the provisions of Clause (3) of Article 348 of thc Constitution of India,
the Governer is pleased to order the publication of the fellowing Eprglish translation of the
Uttar Pradesh Bhavan Aur Bhoomi Upayog Viniyaman (Nabhikiya Pratishthapan Kshettra)
Adhinivam, 1988 (Uttar Pradesh Adhiniy>m Sankhya 19 of 1992) as passed bv the Uttar
Pradesh Legislature and assented to by *he President on July 31, 1992

THE UTTAR PRADESH REGULATION OF BUILDINGS AND USE OF
LAND (NUCLEAR INSTALLATIONS AREA) ACT, 1988
(U. P. Act No. 19 of 1992)
(As passed by the U. P. Legislature)

AN
ACT

to provide for the control of the constrnction of buildings and tie use 5f Iand
in the neighpourhood of any nuclear installation in the St-te of Uitar Pradesh.

IT 15 HEREBY enacted in the thirty-ninth year o the Republic of India as

fellows 1 —
Short title, extent 1. (1) This Act may be called the Uttar Pradesh Regulation of Brildings
;“e‘; . commence: gnd yse of Land (Nuclear Installations Area) Act, 1988.
(2) It extends tc the whole of the State of Uttar Pradesh.
(3) It shall come into force on such date as the State Government mey,
by notification, appoint in this behalf.
Definitions : 2. TIn this Act, unless the context otherwise reqrives—

(1 “brilding” includes—

{a) a house, out house, stahle, cattle-shed, cattle house, Iatrine,
godown, shed, hut, wall, roofed enclosure and any other such struc-
ture, whether whelly or partiall, censtivcted of masonrv, bricks,
mud, weod, met<] ot any cher m: terial whatsoever :

(b) a structore on wheels or resting on the gtound without
foundation ; and
_ (©) ¢ tent, van and any othet sftucture used for human habita-
tion of vse for keeping or stcring any article or grods ; -

(2) a petson shall be deemed o —

(i) e1ect a brilding if he constrncts a building for the first time
or re-constructs an existing building after demolishing it ;

iii’ re-erect a building, if he—

(a* makes-any matetial alteration to cr enlargement of a
building, or '

(0" conveits into a dwelline p'ace ‘ny building not origin=1ly
construsted for thet purpose, of

f¢) converts into two or mors dwelling places & brilding
‘originzlly constrrcted as a single dwelliog place, or

(d) copverts two of mere dwelling places into & larger
number of such places, or

(¢) converts into a factorr, werkshop o1 godown or into a
steble, cattle shed or cattle-house @ny building originally
constiucted s a dwelling place, ¢t '

(/) makes any alteration whch is likelv to affect prejudi-
cially the stability or safety of a build’ng or the cordition of
a building in respect of 115 drzinage, sani*ation ot hvgiene, ot

() makes any alterstion to 2 building which increzses  or
diminiches its . height or the atca cevered by it ot the cubic
cepacity thereef, ot which reducss the cab’c capasity of any
room therein ;
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(3) “exclusion area” in relation to a nuclear mstallatlond;nemol: Ss‘\i::,h
ares, within 1.6 kilometres from any portion of the bogn rzmem o
nuclezr insiallation, as mey be specified by the State Gever
notification in this behalfl ; :

Y« of insiallsion” means the atomic power station at
Na(:o}ra ,nil;fléle district of Bulandshahr and }ncludes .any other gtlﬁg?
notified by the State Government in ths behalf whereln
facilities connected with research 3nd development in nvclear eng:gg;:
in Narora zre previded or any other atomic  powes station notified
by tae Stite Gevernment in this behalf ;

(5) “nuclear installation ar+a’’, in rcla_tion toa n‘uclear gnstallat{on},
means the exclusion area and the sterlized 2ieain telation to svch
nuclear instaltation ; :

(6) “‘nuclear installaticn local autho1iiy”, means the nuclear instal-
1ation local authosity constituted under section 3;

(73 “sterilized area”, in relation to nuclear installation means such
area within 4.8 kilometres fiom any portion of the brundary of such
nuclear jnstallation, as may be specified by the State Government by
notification, but not including the exclusion area.

3. (1) For every nuclear installition the Siate Government shell, by
.otification, constitute 2 nuclear installation locz1 authoriy for the purpose of
ontrolling the erection of re-erection of buildings and the use of lend in the
wuclear installation arez. '

(2) The autbority sball consist of the following :—

(a) The Collector of the District in which the Member-Chairman
Nuclear Installation is Situate.

(b)) The Chief Executive Officer of the Nuclear = Member-Secretary
Installation. : : g

(¢) The Chief Zonal Engineer—Uttar Piadesh Member
State Electticity Board. P

(s) Four members to be nominzsted by the .
State Government by notificetion.-

4. (1) The State Government may, by nctificetiod, direct that the provi-
jons of any enactment for the time being in furce in the State of Uttar Pradesh -

ind relating to public he: Ith local self-government shall not apply to the nuclear
nstellation drea or shall apply thereto only 1o such cxte-t and subject to such
nodifications ond restrictions as moy be specified in such notification.

(2) Where the enactments referred to in sub-section(l) are applied subject
‘0 modifications or 1estrictions, the notification under sub-section (1) may
n particnlar authorise the nuclear installation local authority o1 its Chairman
or Secretaty to per form_any duty or exercise any power dassigned te g Nagar
Mabhapalika, Municipality, Town Area, Notified Area or a Zila Parishad or to
1s Chairman or President or to” any other authority or officer under the provi.

sions of the Act so applied, subject to such contiol as may be specified in such
notification. )

5. No person other than the State Government or the Central Government
or any local authority shall use or cause to be used any land in the exclusion
ares for any purpose ircluding agricultural purpose, or carry out any agricul-
fura',. building, engineering, mining or other operation in or over or under any
land in such area ¢r make any material change in  the use of any  byilding or
land in such wrea ’ .

. Provided that no local authority she Il use or cause to be used any land in

the 6?101\_18!051 area for any purpose including agricultusal purpose or carry out

any agucul.ﬁural, buzl_d:.ng,“ cngineering, m'ning or other operations in or

g;e;h?bux};idg any jlan% In ‘such are« or make any material change in the use
utiding o1 land in such are: withéut the prior - aporoval | iti

the nuvclear installation Ineal authority P pproval o writing of

Coustitution _of
nuclear installa-
tion local auth-
ority

Exemption from
certain Acts

Protibition - of
use of land e¢tc,
in exclusion area
except for certain
purposes
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 of spb-section {1), the avclear installation locel ‘apthoriv may, in granting

- (d) the prevision and position of drains,

~ Pprovided further that the continuznce o the use of any building or land ‘
for the purpose and to the extent for and to which it was be'ng used on the
date on which such area is notified as exclusion afea under clause {3) of section
2 may be permittcd by the nuclear installation loce1 authority by general or
special order for such period and vpon such terms and conditions as mv be

prescribed.

6. No person othel than the State Government or the Central G overn-
ment shall—
(a) crect or re-ciect a building on any land; or :
(b) put to use any agricultural fand to any nop-agricnltural purpose; |

or

(c) carry out any engineering, mining of nther opectration on any
land :
within the sterilized area without the prior permissicn in writing of the nuclear
installaticn lwcal authoiity and except in accordance with the terms and con-
ditions specified in such permission.

7. (1) An application for permission’ vnder section 4 shall be ir such
form, confain such’ particulars and the accompaniad by such plans and fee as l
may be prescribed. '

~ (2) The Applicant shall also furnish to the nuclear installation local autho- -
rity any further informs fion or plans which it may require, within such time 1
as may be fixed by it. : B

- (1) On receipt of an @ pplication under section 7, the nuclear installa-
ticn local authority may gro nt permission subject to such terms and conditions
as it may think fit to imposc Of refuse to grant the permission - :

Provided that the permissicn shall not be refused unless the applicant has -
been given on opportunity o7 moking his representations. . e

@) n partic{xlar and wi‘hout prejudice to the gebetelity of the proviggom

permissiod under sub-section { 1) for the erection Of re-srection of a building
1mposc conditions in 1espect of all or any of the following matters, namely—
" (a) the free passage or Way t0 be leftin front of the bu'lding; '
(b) the opep space to be left about the building to secure free circula-
iep of eir snd the prcvention of fire and to facilitatg scavenging; = -
(c) the ventila*ion of the building, the minimum cubic area of the -
rooms and the number 3nd height of the storeys of which the building

may consist; SRR : S B e I e
latrines, urinals, and cess- 1
pools or other recsptacles for rubbish or filth ; S T ;

~(e) thelevel and width of - the foundaticn, ‘the level of the lom
_° ficor, and the stability of the structvre; L R e
(f) the Line of frontage, with neighbouring buil

abuts on & stieet;

(g) the means of egress from the building in

ctials to be used for, and the methed of construciicn of, -
floors, fire-places and chimneys;.

dings if the buildiag
case of fire;
() the mate1id
exfernal and pattition walls, rooms,
(i) the height and slope of the roof above the upper-most floot on

which human beings are 10 live or cooking is te be done; and

#)) any other matter affecting the ventilation and sanitation Q‘.’

the building. o
3) Ings nting ot 1efusing pckmission under sub-section (1), the nucierr
installation local authority shall have regard 1o the following mattcrs,.
namely— g N
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o (a) the possibility o'frty‘heyt_zrection or re-crection of building, the non- :
agricultural purpose for which the land is to b2 used or the carrying
out of any engineering, mining or other oper? tion ;
‘(i) creating unfavourable conditions in the environment
of the nuclear installation resulting in accidental release of
radio activity into the atmosphete; or ’
(ii). resulting ‘n consequent growth of population around the
nvclear installction ; and

(b) such othct matters as meoy be prescribad.

(4) The permission gianted under sub-section (1) for the erection or re-
erection of a building shall specify the purpose for which the building is to

be used.
9. (1) The nuclear installation local authority may, ct auytime, cancel Power to cance
or suspend the peindssion granted under section 8, if — gf.'mjss;;:’ pead

(a) such permission ha< been obtained by fraud mis-represantation
or suppression of material pariicelars ; or
(b) the holder of the permissicn has contravened any of the Provisions
of this Act or anyrules mide thareunder of aay or ihe terms of condi-
tions subject to which the permission was graated.

(2) Before cancelling or suspending the permission under sub-section (1),
_the nuclesr installation local authority shall give the holder of the permission
an opportunity of making his representation-. K S -

10. Every permicsion granted under secticn 8 shall be valid for a period  Lapse of per-
of one year fiom the date on which if is granted and if the erection or re~  misson
ercction of the building or the use of 2 gricultvral land for non-agiiculteralpus-
pose, or the engi neering, mining ogr ~ther operation for which the permission
is granted is not commenced within the said period, it shall not be commenced
theres fter unless the nucleas installation local antherity on applicetion made
therefos has extended the period. <+ - Toamio wlnnbe e Y

11. (1) Whoever contravenes the provisions of section 5 shsl b: punish-  Penalties

~ abe with fine which may exfend to five thoysand rupees. '~

. (2) Whnever withip the sterilizod. area 5’58i ns, cf’nti,ﬁhés o Gomblctés =l
erection or 1e-srection of a bu’lding, or puts to_use any -agricu'tural laad to

‘ ‘nonoagﬁoulmral purpose Or carries out any engineering, mining or other oper-.
etion— S TR o e e N

{a) witho‘.t'permissidn ;‘dr; ST R e

(b) without complying with “nv of the trems et conditions. subjzct
to which the permission hss bsen gronted ; or - - :
© " (c) when permission has bzen refused ; or ‘

(d) after the permission granted has ccased to be valid in accord-
ance thh.the provisions of this Act, ; oo
shall be punishable with fine which m:y extend to five thousand rupess.

(a) uses #ny building erected or re-erected for a‘.ﬁphr'pése’ other than
that specified in the parm’ssion ; = - . :
(b) puts to use say agriculturalland to noa-agricultural gpurpose ‘
other than the purpose for which the use of the land was permitted ; a

3) Whoevei' within the sterilized area—: -

shall be punishable with fine whjch my extend to five thousand tupzes and in
o se of continuing offence with & further fine which may extznd to one hun-
dred tupees for each day during which such offence continues atter con-
viction for the first commission of the offence. '

12. (1) If the person commiiting an offence under this Act is com-  Offenco by
pany, cvety persoil whe a* the tim- the offznce was committed, wasin-charge of,  companies
and was 1esponsible to, the company for the conduct of the businzss of the
company, as well as the company, shall bz deemed to be guilty of the offencs
and shsll be Liable to be proceeded against aad punished aceordingly - i

gt A R TR 5t
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work
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Provided that nothing contained jn this subgction shall render any such
~person Liable to any punjshment provided in this Act, if he proves that the

offence was committed without his knowledge o1 that he exercised all due §
diligence to picvent the commission of such offence. : :

(2) Notwithstanding ¢ nything contained in sub-section (1) where an
offence under this Act has been committed by a company and it is proved
that the offence has been committed with the consent o1 connjvance of, oris
attiibutable to, any neglect on the part of, any director, mana ger, secrefary or
other officer of the company, such director, manger, secretery or other officer
of the company, shall also be deemed to be gut lity of that offence and shsll
be liable to be proceeded @ gainst and punished accordingly.

Explanation— ¥or the purposes of this section—

(a) “company’’ means 2 b‘ody corporate and includes a firm, societv
or other association of individuals, and

b) “girector” in relation to--
(i) a firm, means a partner in the firm,

(ii) ¢ society o1 other association of individuals, means the
person who is entrusted, under the rules of the society or other
association, with the management of the affa’rs of the society or
other association, as the case may be. '

) 13, The nuclear instailation local authofity may, at any time by -
notice in writing, direct the owner, lessee or occupier of «ny lond in the
nuclear installations &rea— : ‘

(a) to stop* the user of any building or land for any purpose; or

- (b) to stop ‘the crection or re-erection of any building on such
land ; or : : f o
() to alter ot demolish, within such time as may be specified in the
notice, any building or any pait ;bereof ; 01 R :
(d) to stop the usef of any agricultwm:l land for non-c gricvlts !
purpose: or . NIRRT ‘
() to stop the building, engi neering; mining or other:operation,

if in the opinion of svch authority the user of the building or land, the ercor
tion or re-erection of the building or pait thereof or vhe vse1 of any agriculi-
uvral Jand for no_n—Sgricuhurol purpose or the carrying out of the building,
engineering, mining or other operation is in ‘centravention of any of e
provisions of this Act, the rules made thereunder or of the terms and condi-
tions subject to which pzt mission is granted undet this Act. :

(2) 1f eny direction given undet sub-section (1)is not complied with, within
the time specified therefor in the notice, the nuclear installation local autho-
rity may have such direction carried into effect a* its cost and have 1he
amount thereof recovered from the defaulter as if it were an -arrear of land

revenue,

14. (1) Anv person aggrieved by— o
(a) any order or decision of the nuclear installaticn Jocal authority -
under this Act; ot~ ' S . .
(b) any direction issued under section 13, Tooa
~ mny appeal to the Commissioner within such time and in such maner
as may be prescribed : ce

Provided that the Commissioner may , 10 his discretion, ¢llow . ‘

further time not exceeding one month for the filing of any such appeal,
if he is satisfied that the appellnt had sufficient cause for not filing the
appeal-in time. .

(2) On teceipt of an -appeal under sub-section (1) , the Commissioner

shall, after giving the appellznt an opportunity of being heard, dispose of the %

appeal as expeditiously &8 possible.

(3} The Commissioner m&y stay the operaticn of the order or decision ot
direction appealed wgrinst pending disposal-of the tppeal. .
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_15. (1) The State Government may, either suo molti or on»:ngplieatnon
made in this behaif call for and examine the record -of any procseding undef
this Act, to satisfy itself as to the regularity of such pr oczeding of the corrce-
tness, legelity or propriety of any order or dscision made or ditecticn issued

therein and may pass such orders in relation thereto as it may think fit :

Provided that where under this Act an appeal lics and no appeel is pre-
ferred no application by way of revision shall be entertained: st the instance
of the person who could have anpealed. A

2) No arder under sub-section (1) shall bz made to thé prejudice of any
person unless he has had a reasonable opportunity of making his fepresenta-
tion. L

" (3) The State Government may stay the operation fof any such order,
decision ot direction pending the exercise of its powers under sub-section (1)
in respect thereof. _

(4) Every application 10 the State Government for the ‘exetcise of its
powers under this scction shall made within two months fromr the date on
which the order, decision or direction t0 which the application relates was

communicated to the applicant :

. Provided that the State Government may, 1n its discretion, allow further
time not exceeding one month for the making of any such application, if it is
gxatisﬁed that the 2pplicant had sufficient cause for not making the application
in time.

(5) The Statc Government may, by notification in the Gazette, delegato
the powers conferred upon it by sub-section (1) to any authority or officsr,
who shall be not below the rank of Special Secretary to the State Government.

16. No compensation shall be claimed by any person for a
or loss sustained by him in consequence of_-y . v pe ny damage

(a) the refusal to gran* permission by the nuclear instailation local
authority ; or

(b) any condition subject to which any such permission is granted;
or ’

(c) any direction issued under section 13 ; or

(d) any order passed by the Commissioner uader section 14
the State Government under section 15 ; or fon 14 or by

(e) the operation of any of the provisions of thi
made thereundcr. '8 Actor the rales

17. No Civil Court shall have juriédiction notwithstandi i

. . . : inga -
tained in the specific Relief Act, 1963 to deci’de or deal withg :ﬁh&ﬁisﬁ?&
which is by or under this Act required to be decided or dealt with by a
authority or officer mentioned in this Act. y 8oy

18. (1) Anv order passed or decision taken b i

) J y any authorit i
respect of matters to be defgrmtned for the purposes o);' this Actys!?;ll() t;ﬁlfgfe‘étl
only to appesl or revision, if any, provided under this Act, be final o

2) No' suc v decisi ; . .
of la(w). “such order or decision shall be liable to be questioned in 2ny court

19.% (1), The provisions of this Act shall have effect notwithstanding

an thing inconSiStent tht? Ws!h co t".ﬂéd i e
! l-! A ‘n < K
1‘ y Y ¥ ’!‘ iy other Act, l;w, custOm,

(2) Save as otherwisc provided in s i i i
) : 'Wise pre ub-section (i) the provisi i
Act shall be in addition to and got in derogaticgn) of an);/) otlllilror,}xsct?“h‘s

20. (1) The Stat ‘rame
of this Act.) | e Government may make rules to carry out the purposes

Bar of%pen-
sation

Civil Courts not
to decide ques-
tions under this
Act 47 of 1963

Finality of

orders p
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Actto override
other laws
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.

RIS (2)} In:particular and without prejudice to the generality of the foreguing

powers; such rules may provided, for all .ot any of the following mafters,

ramely —

b (@) all matters expressly 1equired or alirwed by this Act to be pres-

cribed ;

_-(b) the rules for the conduct of business ot the nuclear installiation

. ,local authority ;
(c) the form of application for permission and the informaticn and
_plan to be furnished either alongwith such application or su bsequently;
" (d) the matters that the nuclear instailation local authoerity should
take into consideration while grapting permission under the proviso.to
section 5 or while granting o1 refusing a permission under szction §;

i * () the time within which and tlre manner in which appeal under
.- . .secticn 14 may be preterred; and- ' S

(f) the fees which may be charged in tcspect of any application
B mde, appea’ preferred, or proceeding taken, undet this Act.

By order,

SR I N. K. NARANG,

_ Sachiv.
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